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All CEOs/ CMDs of General Insurance Companies 
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t- 13029 if ~ -a-n)- ~~r 
Re: PUC certificate at the time of renewal of Insurance of Vehicle - Directions 
given by Hon'ble Supreme Court of India in WP(C) No.13029 of 1985 in the 
matter of M.C. Mehta Vs. Union of India 
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This has reference to the Authority's Circular No. IRDA/NL/CIR/MISC/104/07/2018 

dated 06th July, 2018 advising all general insurance companies to comply with the 
direction issued by Hon'ble Supreme Court of India in Writ Petition (Civil) No.13029 of 
1985 in M.C. Mehta Vs. Union of India and Others. 
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Central pollution control board (CPCB) has raised concerns regarding status of 
compliance of above direction of Hon'ble Supreme Court of India in National Capital 
Region of Delhi (Delhi - NCR). 
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" Please ensure that the above direction of Hon'ble Supreme Court of India is followed 

scrupulously with special focus on compliance in National Capital Region of Delhi 
(Delhi - NCR). 
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